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= Office note 1’,‘,
No. of |'Date of Order with Signature action (if ‘
Order | Order ‘ taken on grder |
— A"'T'
10 p2.6.95 It was submitted by Shri &shok Qc)u\x\%qﬁg |
Mishra, dearned Sr.Sténding Counsel, on e\%b A\ NY "W\cu“s\
>
beha1f of the Respondents that some work af\ ks °“‘\ \
il ' RISV STV \Qc\
is @available at Ranipur, Jhdria, where Q?DQ\G %\
the applicant can be engdged. lLedrned Qﬁux&%x \‘\NZ) be
HONCRS
counsel for the petitiocner has no FRETEY <t
: &(\ |
obiection, to such engagement and is b 2 &\ \c\g-

agreeable to work wherever the work is
offerred. The applicant mdy now be
engaged on this basis. The applicant
shall approach Respondent 3 with |
necess‘a'ry application in this regard
by 26th instént and necesséry orders
may be passed by Respondent 3 for the
engagement of the applicént within
four days thereafter. Thus both the
Original Applicétion 2/95 and Misc.
application 251/95 are dispostEG of

accordingly.
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